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WEST BENGAL (PREVENTION OF VIOLENT 
(ACTIVITIES) AcT. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, AND 
MINISTER OF STATE, DEPARTMENTS 
OF ELECTRONICS AND SCIENTIFIC 
AND INDUSTRIAL RESEARCH . 

Amendment) /Jill 

(SHR.I K. C. PANT) : I beg to lay on the 
Table a copy of the W~st Bengal 
(Prevention of Violent Activities) 
Act, 1970 (President's Act No. 19 of 1970) 
published in Gazette of India dated the 
22nd November, 1970, under sub·section 
(3) of section 3 of the West Bengal State 
Legislature (Delegation of Powers) Act, 
1970. [Placed in Library. See No. LT-
4349/70). 

12.52 hrs. 

MESSAG E FROM RAJY A SABHA 

SECRETARY: Sir, I have to report 
the following message received from the 
Secretary of Rajya Sabha :-

"In accordance with the ptovisions 01 
rule III of the Rules of Procedure 
and Conduct of Business in the Rajya 
Sabha, I am directed to encJos~ a copy 
of the Air Corporat ions (Amendment) 
Bill, 1970, which has been passed by 
the Rajya Sabha at its si tting held on 
the 17th November, J 970." 

AIR CORPORATIONS (AMEND-
MENT) BILL 

As PASSED BY RAJYA SABHA 

SECRETARY: Sir, I lay on the Table 
of the House the Air Corporations (Amend. 
ment) Bill. 1970, as passed by Rajya 
Sabha. 

12.53 hrs. 

ADVOCATES (SECOND AMEND· 
MENT) BILL 

As PASSED BY RAJYASABHA 

THE MINISTER OF STATE IN THE 
MINISTRY 01-" LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI JAGANATH RAO) : Sir, I beg to 
move for leave to withdraw the Bill 
further to amend the Advocates Act, 
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1961, which was passed by Rajya Sabha 
on the 16th Decembec, 1968 and laid 
on the Table of Lok Sahha on the 
18th February, 1969. 

The olher day the House on my motion 
agreed to go to Rajya Sabha and obtain 
the concurrencc of that House for with-
drawal of the Bill. This concurrenCe has 
been given. Therefore, I have come for-
ward to make this motion lInder Rule 
110, second proviso. 

~ ~ ~ T (l1'!'fif1'): ;W;qet 
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Afler Ihe motion i5 adopted by the 
House and concurred in \1y the Council, 
the member in charge shall move for 
leave to withdraw the Bill. 
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When a Bill pending in Lok Sabha is 
sought to be withdrawn by Govcrnm~nt, a 
statement containing the reasons for 
which the Bill is being wi thdrawn shall be 
circulated to Members by the Ministry 
concerned sufficiently in advance of the 
date on which the motion for withdrawal 
is sought to be madc. 
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SHRI JAGANATH RAO; May 1 
submit that in the last session, I moved the 
Motion for withdrawal? A statemellt 
was circulated to hon. Members. We 
have given there thc reasons for the with-
drawal. That was done by me al ready. 
Thcn the House gave /pc the direction to 
move Rajya Sabha for COJll:lIrrencc and 
now I am only following the second 
proviso of rule 110. Raiya Sabha having 
given the concurrcnce I now come to this 
Housefor giving permission for withdrawal. 
All these formalities have bcen gone 
throllgh during the last session. 

SHRI BAL RAJ MADHOK (South 
Delhi) : 1 want to submit one thing. When 
a Resolution comes lip before the House 
or when a matter goes before the Select 
Committee, mllch time is spent and much 
money is spent; you should not bring it in 
a slipshod way without giving due thought 
to the SUbjl'Ct under consideration and I 
would ollly wish that such a thing should 
be avoided in futllre. 
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~, ~l'1 f<'fit ~ fq;;;- 'li"T fqaF'f"" RIfl'f ~ 
~i'nfir<l; if@ m ~ ~ 
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The question is : 

"That leave be granted to withdraw 
the Bill further to amend the Advocates 
Act, 1961, which was passed by Rajya 
Sabha on the 16th December, 1968 and 
lail! on the Table of Lok Sabha on the 
ISth February, 1969." 

The lIlolion WllS adopud. 

SHRI JAGANATH RAO : Sir, I with-
draw the Bill. UflIeffilpliol/) 

MR. SPEAKER; The Bill is withdrawn 
(lnlerrupliol/) A number of things come 
up during the Committee stages. It is not 
a bad practicr. If they had withdrawn, 
they had shown good grace. But, in future, 
when Go,emment bring forward a Bill, 
ralher than that these thin!ils should 
come up later on .. 

13 hrs. 

SHRI JAGANATH RAO: May I 
explain the position? I had explained on 
the last occasion why I had to withdraw 
the Bill. The Rajya Sabha had passed the 
Bill and when it came to Lokh Sabha, the 
Members of the Lok Sabha wanted a Select 
Committee, and accordingly, a Select 
Committee was constituted by this House, 
and the course of the Select Committee'. 
deliberations, some new amendments were 
suggested not only by the Members of the 
Select Committee but also by several 
Bar AlIsoeiations, but those amendments 
and suggestions could not come within Ihe 
ambit of the Bill, and, therefore, the then 
Law Minister had agreed to withdraw the 
Bill. 

13.01 hrs. 

SCHEDULED CASTES AND SCHE. 
DULED TRIBES ORDERS 
(AMENDMENT) BILL-COli/d. 

MR. SPEAKER: The House will not 
take up further cor,.ideration of the 
follo",ing motion moved by Shri K. Hanu-
manthaiya on the 17th Novembet, 1970, 
namely;-

"That the Bill to prm ide for the 
incl usion in and the exclusion from 
the lists of Scheduled Ca,tes and 
Scheduled Tribes. of certain castes and 
tribes, for the rcadjustmen i of repre-
sentation and redelimitation of parlia-
mentary and assembly constituencies 
in so far as such readjustmrnt and re-
delimital ion are necessitated hy such 
inclusion or exclusion and for matters 
connected therewith. as reported by the 
Joint Committee, be taken into consi-
deration ... 

Shri Molahu Prasad was on his legs 
last time. He may continue his speech now. 
The hon. Members is not here. I ,hall call 
him after lunch. 

13.02 hrs. 

The Lok SaMa adjoul'I/ed /"" Lillich 
liII Fourleen o[ Ihe Clock. 

The Lok SaMa reassembled "[IeI' Lunch 
al Fi!'e Minllln pasl FOllrleell o[ Ihe Clock. 

SHRI VASUDEVAN NAIR ill Ihe Chair.) 

SHRI INDRAJIT GUPTA (Alipore) ; 
May I have your permis.ion to mention 
two very important matters, to draw your 
attention to them, so that you can decide 
how these can be discussed ? 

MR.. CHAIRMAN : If, gave permis· 
sion to you, I have to give permission to 
others also. 

SHRI INDRAJIT GUPTA: I am not 
making a speech. r just want to mention 
two things. They are known to you, they 
have appeared in the press. Once is the 
resumption of United States bombing of 
North Vietnam which.is precipitating a 


